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Bill No. 43 of 2012

THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT)
BILL, 2012

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Indian Stamp Act, 1899 (2 of 1899), in its application to the State of Himachal
Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-third Year of the
Republic of India as follows:-

1. This Act may be called the Indian Stamp (Himachal Pradesh ~ Shorttitle.
Amendment) Act, 2012.

2. In the Indian Stamp Act, 1899, in its application to the State of Substitution of
Himachal Pradesh, for Schedule I-A annexed to the said Act, the SchedulelA-
Schedule hereinafter annexed to this Act shall be substituted.

?; Of ig;g 3. (1) The Indian Stamp (Himachal Pradesh Amendment) Act, Repeal  and
of1991 1976, the Indian Stamp (Himachal Pradesh Amendment) Act, 1978 S*"&*
and the Indian Stamp (Himachal Pradesh Amendment) Act, 1991 are

hereby repealed.

(2) Notwithstanding such repeal any action taken or anything
done under the Acts so repealed under sub-section (1), shall be
deemed to have been taken or done under the corresponding
provisions of this Act.
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SCHEDULE I-A

RATES OF STAMP DUTY ON CERTAIN INSTRUMENTS

Note.— The Articles in Schedule I-A are numbered so as to correspond with similar
Articles in Schedule I, of the Indian Stamp Act, 1899.

Art. Description of Instrument Rates of Stamp Duty
No.
1. Acknowledgement of a debt.—exceeding twenty Ten rupees.

rupees in amount or value, written or signed by, or on
behalf of, a debtor in order to supply evidence of such
debt, in any book (other than a Banker’s pass-book)
or on a separate piece of paper when such book or
paper is left in the creditor’s possession:

Provided that such acknowledgement does not
contain any promise to pay the debtor any stipulation
to pay interest or to deliver any goods or other

property.

2. Administration Bond.—including a bond given under One hundred rupees.
section 6, of the Government Savings Bank Act,
1873, or section 29, 375 and 376 of the Indian
Succession Act, 1925-in every case.

3. Adoption-Deed.— that is to say, any instrument (other One hundred rupees.
than a Will), recording an adoption, or conferring or
purporting to confer an authority to adopt.

Advocate.— See Entry as an Advocate (No. 30).

4. Affidavit.— including an affirmation or declaration in Ten rupees.
the case of persons by law allowed affirming or
declaring instead of swearing.

Exemptions
Affidavit of declaration in writing when made—

(a)  as a condition or enrolment under the Army
Act, 1950; or Air Force Act, 1950;

(b) for the immediate purpose of being filed or used
in any court or before the officer of any Court;
or

(c) for the sole purpose of enabling any person to
receive any pension or charitable allowance.

5. Agreement or Memorandum of an Agreement.—if Fifty rupees.
relating to the sale of a bill of exchange or sale of a
government security or share in any incorporated
company or other body corporate or not otherwise
provided for.
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Exemptions
Agreement or memorandum of agreement-
(a) for or relating to the sale of goods or
merchandise exclusively, not being a Note or
Memorandum chargeable under No. 43;
(b) made in the form of tenders to the Central
Government for or relating to any loan.
Agreement to Lease.— See Lease (No. 35).
6. Agreement relating to Deposit of Title-Deeds,

Pawn or Pledge.— that is to say any instrument
evidencing an agreement relating to-

deposit of title-deeds or instrument constituting or
being evidence of the title to any property
whatever (other than a marketable security) or the
pawn or pledge of movable property where such
deposit, pawn or pledge has been made by way of
security for the repayment of money advanced or
to be advanced by way of loan or an existing or
future debt.

Exemption
Instrument of pawn or pledge of goods if unattested.

Comments

An agreement of hypothecation and
question of stamp duty.—There is distinction
between a transaction of hypothecation and a
transaction of pledge. Because unlike a pledge where
the possession of the goods pledged must pass on to
the pawnee, no such possession passes on to the
creditor in case of hypothecation. As the document in
the present case, sought to create two rights in favour
of the Bank, i.e. one pertaining to hypothecation of
the property and the other pertaining to creation of
attorneyship a total stamp of Rs. 11.50 was
chargeable to in respect of the document under
section 5 of the Stamp Act. Thus the document has
been duly stamped being neither a pledge nor a pawn
but an agreement of hypothecation covered by Cl. (e)
of Art. 5 of Schedule-I to the Stamp Act with a
covenant to confer rights of an attorney of the
defendant on the plaintiff.

Deed of Pawn or Pledge.—There is no dispute
between the parties, and rightly so, because even on a
plain reading of Cl. 6 of the agreement it transpires

0.05% of the secured
amount, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.
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10.

11.

that the possession of the goods hypothecated was to
remain with the debtor itself. That being so, this deed
cannot be held to be a deed of pawn or pledge so as to
attract the mischief of Art. 6(2) of Schedule-I to the
Stamp Act.

Appointment in execution of a Power.—whether of
trustees or of property movable or immovable, where
made by any writing not being a Will.

Appraisement or Valuation.—.made otherwise than
under an order of the Court in the course of a suit—
in every case.
Exemptions
(a) Appraisement or valuation made for the
information of one party only, and not being in
any manner obligatory between parties either by
agreement or of operation of law.

(b) Appraisement of crops for the purpose of
ascertaining the amount to be given to a landlord
as rent.

Apprenticeship-Deed.— including every writing
relating to the service or tuition of any apprentice,
clerk or servant placed with any master to learn any
profession, trade or employment, not being articles of
clerkship (No. 11).

Exemption
Instruments of apprenticeship executed by a
Magistrate under the Apprentices Act, 1850, or by
which a person is apprenticed by or at the charge of,
any public charity.

Articles of Association of a Company.—
in every case.

Exemption
Articles of any Association not formed for
profit and registered under section 25 of the
Companies Act, 1956.

See also Memorandum of Association of a
Company (No. 39).

Articles of Clerkship.—

Assignment.— See Conveyance (No. 23) Transfer
(No. 62) and Transfer of Lease (No. 63), as the case
may be.

One hundred rupees.

Fifty rupees.

As in Schedule-I1.

Two hundred rupees.

As in Schedule-I1.
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12.

13.

14.

15.

16.

17.

Attorney.— See Entry as an Attorney (No. 30), and
Power of Attorney (No. 48).

Authority to Adopt.— See Adoption-Deed (No. 3).

Award.— that is to say, any decision in writing by an
arbitrator or umpire, not being an award directing a
partition, on a reference made otherwise than by an
order of the court in the course of a suit—

for every amount or value of the property as set forth
in such award.

Bill of Exchange.—
Bill of Lading (including a through bill of lading).—

Bond.— as defined by section 2(5), not being a
debenture (No. 27), and not being otherwise provided
for by this Act or by the Court-fees Act, 1870.

See Administration Bond (No.2), Bottomry
Bond (No.16), Custom Bond (No.26), Indemnity
Bond (No.34), Respondentia Bond (No.56), Security
Bond (No.57).

Exemption
Bond when executed by any person for the
purpose of guaranteeing that the local income derived
from private subscription to a charitable dispensary or
hospital or to any other object of public utility, shall
not be less than a specified sum per mensem.

Bottomry Bond.- that is to say, any instrument
whereby the master of a sea-going ship borrows
money on a security of the ship to enable him to
preserve the ship or prosecute her voyage.

Cancellation.—Instrument  of  (including any
instrument by which any instrument previously
executed is cancelled) if attested and not otherwise
provided for.

See also Release (No. 55), Revocation of Settlement
(No. 58-A), Surrender of Lease (No. 61), Revocation
of Trust (No. 64-B).

Five hundred rupees.

As in Schedule-I1.
As in Schedule-I1.

0.05% of the secured
amount, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.

0.05% of the secured
amount, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.

Fifty Rupees.
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18.

19.

20.

21.

22.

23.

Certificate of Sale.— (in respect of each property put
up as a separate lot and sold), granted to the
purchaser of any property sold by public auction by a
Civil or Revenue Court, or Collector or other
Revenue Officer.

Certificate or other Document.— evidencing the
right or title of the holder thereof, or any other
person, either to any shares scrip or stock in or of any
incorporated company or other body corporate, or to
become proprietor of shares, scrip or stock in or of
any such company or body.

Charter Party.— that is to say, any instrument
(except an agreement for the hire of a tug steamer),
whereby a vessel or some specified principal part
thereof is let for the specified purposes of the
Charterer, whether it includes a penalty clause or not.

Cheque.—

Composition-Deed.— that is to say, any instrument
executed by a debtor whereby he conveys his
property for the benefit of his creditors, or whereby
payment of a composition or dividend on their debts
is secured to the creditors, or whereby provision is
made for the continuance of the debtor's business
under the supervision of inspectors or under letters of
license, for the benefit of his creditors.

Conveyance.— as defined by section 2(10) not being
a Transfer charged or exempted under No. 62-

where the conveyance amounts to sale of
immovable property.

Exemption
Assignment of copyright.— under the Copyright
Act, 1957, Section 18.

Co-partnership-deed.—See Partnership (No. 46).

5.00% of the market
value of the property or
to the amount of
purchase money,
"whichever is higher",
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees Ten.

Ten rupees.

Ten Rupees.

[****], Omitted by Act
No. 5of 1927.

One hundred rupees.

5.00% of the market
value of the property or
consideration amount,
"whichever is higher",
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees Ten.
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23(A)

24.

25.

26.

27.

Comments

Conveyance of Property.-There is no difference
between a case of retirement and that of dissolution.
A partner stands on the same footing in relation to
partnership as a co-owner. In the present case the
document executed by the firm relinquishing the
rights in favour of the former partner could only be a
release. It was not a transfer having not been made in
favour of a partner who had no interest in the
property. The document executed does not transfer
property; hence it was not a conveyance.

Conveyance in the Nature of Part Performance.—
Contracts for the transfer of immovable property in
the nature of part performance in any Union territory
under section 53 A of the Transfer of Property Act,
1882.

Copy or Extract.— certified to be true copy or
extract, by or by order of any public officer and not
chargeable under the law for the time being in force
relating to court fees, in every case.

Exemptions
(a) Copy of any paper which a public officer is
expressly required by law to make or furnish for
record in any public office or for any public

purpose.

(b) Copy of, or extract from, any register relating to
births, baptisms, namings, dedications, marriages,
divorces, deaths or burials.

Counterpart or Duplicate.— of any instrument
chargeable with duty and in respect of which the
proper duty has been paid, for every case.

Exemption
Counterpart of any lease granted to a
cultivator, when such lease is exempted from duty.

Comments

Whether the stamp duty payable is payable
on a counterpart.-Article 25 of the First Schedule to
the Indian Stamp Act simply states the stamp duty
payable on a counterpart or on a duplicate. Hence, an
unstamped counterpart can be validated by payment
of proper stamp duty and penalty therefor.
Customs-Bonds.—
in every case.

Debenture.— (where a mortgage debenture or not),
being a marketable security transferable-

As in Schedule-I1.

Ten rupees.

Ten rupees.

One hundred rupees.
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28.

29.

30.

31.

(a) by endorsement or by a separate instrument of
transfer;

(b) by delivery.

Explanation.- The term “Debenture” includes
any interest coupons attached thereto, but the amount
of such coupons shall not be included in estimating
the duty.

Exemption
A debenture issued by an incorporated
company or other body corporate in terms of a
registered mortgage-deed, duly stamped in respect of
the full amount of debentures to be issued thereunder,
whereby the company or body borrowing makes
over, in whole or in part their property to trustees for
the benefit of the debenture holders; provided that the
debentures so issued are expressed to be issued in

terms of the said mortgage-deed.

See also Bond (No.15) and sections 8 and 55.
Declaration of any trust-See Trust (No.64).

Delivery Order in respect of Goods.—

Deposit of Title-Deeds- See Agreement Relating to
Deposit of Title-Deeds, Pawn or Pledge (No. 6).
Dissolution of Partnership- See Partnership
(No.46).

Divorce, Instrument of.— that is to say, any
instruments by which any person effects the
dissolution of his marriage.

Dower, Instrument of- See Settlement (No. 58).
Duplicate- See Counterpart (No. 25).

Entry as an Advocate, Vakil or Attorney on the
Roll of the High Court.—

in the case of an Advocate or Vakil or an
Attorney.

Exemption
Entry as an Advocate, Vakil or Attorney on
the roll of any High Court, when he has previously
been enrolled in any other High Court.
Exchange of Property, Instrument of

As in Schedule-I1.

As in Schedule-I1.

One hundred rupees.

One hundred rupees.

One thousand rupees.

0.05% of the higher
value of exchanged
property, subject to the
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32.

33.

34.

35.

Extract- See Copy (No.24).

Further Charge, Instrument of.— that is to say, any
instrument imposing a further charge on mortgaged

property-

(a) if at the time of execution of the instrument of
further charge, the possession of the property is
given or agreed to be given under such
instrument;

(b) if possession is not so given.

Gift, Instrument of.— not being a Settlement (No.
58) or Will or Transfer (No. 62).

Hiring Agreement or Agreement for Service.— See
Agreement (No. 5).
Indemnity Bond.—

in every case.

Inspectorship-Deed.— See Composition-Deed (No.
22).

Lease.— including an under-lease or sub-lease and
any agreement to let or sublet-

(a) where the lease purports upto one hundred years
or exceeding hundred years;

minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.

5.00% of the market
value of the property or
consideration amount,
"whichever is higher",
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees Ten.

0.05% of the secured
amount, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.

5.00% of the market
value of the property,
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees Ten.

One hundred rupees.

5.00% of the market
value of the leased
property, subject to the
minimum of rupees one
hundred and duty
rounded off to nearest
rupees Ten.

Formula for calculating
the stamp duty on
Lease Deeds :-

5% x Market Value x(Period

of Lease)
100
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36.

37.

(b) where the lease purports in perpetuity and does
not purport to be for any definite term and time.

Exemption

Lease, executed in the case of a cultivator and
for the purposes of cultivation (including a lease of
trees for the production of food or drink) without the
payment or delivery of any fine or premium, when a
definite term is expressed and such term does not
exceed one year or when the average annual rent
reserved does not exceed one hundred rupees.

In this exemption a lease for the purposes of
cultivation shall include a lease of lands for
cultivation together with a homestead or tank.

Explanation.— When a lessee undertakes to
pay any recurring charge such as Government
revenue, the land-lords share of cesses, or the
owner’s share of municipal rates or taxes, which is by
law recoverable from the lessor, the amount so agreed
to be paid by the lessee shall be deemed to be part of
the rent.

Comments
Any agreement to let-Whether amounts to a
lease.- Article 35 would indicate that it is not only a
lease which is covered by this Article, but also any
agreement to let. An agreement to let need not be a
lease. In order to determine whether in any given
case, it is reasonable to infer the existence of
agreement one has to see if one party has made an
offer and the other party has accepted the same. To
constitute an agreement, it is necessary that the
intention of the parties must be definite and common
on both. This can be achieved if the terms and
conditions are expressly arrived at or could impliedly
be found.
Letter of Allotment of Shares.—

Letter of Credit.—

5.00% of the market
value of the leased
property or the whole
lease amount which
would be paid or
delivered under such
lease, if any,
"whichever is higher,”
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees Ten.

Ten rupees.

As in Schedule-1.
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38.

39.

40.

Letter of Guarantee.— See Agreement (No.5).
Letter of License.— that is to say, any agreement
between a debtor and his creditors that the latter shall,
for a specified time, suspend their claims and allow
the debtor to carry on business at his own discretion.
Memorandum of Association of a Company.—

(a) if accompanied by articles of association under
sections 26, 27 and 28 of the Companies Act, 1956;
(b) if not so accompanied.

Exemption
Memorandum of any association not formed
for profit and registered under section 25 of the
Companies Act, 1956.

Mortgage-Deed.— not being an agreement relating to
deposit of Title-deeds, Pawn or Pledge (No. 6),
Bottomry Bond (No. 16), Mortgage of a crop (No.
41), Respondentia Bond (No. 56), or Security Bond
(No. 57),-

Fifty rupees.

One hundred rupees.

Two hundred rupees.

(a) when possession of the property or any part of 5.00% of the market

the property comprised in such deed is given by
the mortgagor or agreed to be given;

(b) when possession is not given.

Explanation.- A mortgagor who gives to the
mortgagee a Power-of-Attorney to collect rents or a
lease of the property mortgaged or part thereof is
deemed to give possession within the meaning of this
article.

Exemption

Instrument, executed by persons taking
advances under the Land Improvement Loans Act,
1883, or the Agriculturists Loans Act, 1884, or by
their sureties as security for the repayment of such
advances.

Comments

Undertaking affidavit whether could be

value of the property or
consideration amount,
"whichever is higher",
subject to the minimum
of rupees one hundred
and duty rounded off to
nearest rupees Ten.

0.05% of the secured
amount, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.
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41.

42.

43.

44.

45.

46.

charged as a mortgage-deed.— The undertaking
affidavit has to be charged as a mortgage deed, which
has to suffer stamp duty as prescribed under Art. 40
of Schedule-I to the Indian Stamp Act. Thus Art. 40
and not Art. 57 of Schedule-I to the said Act is the
appropriate article applicable to the instant case.

Mortgage of a Crop.— including any instrument
evidencing an agreement to secure the repayment of a
loan made upon any mortgage of a crop, whether the
crop is or is not in existence at the time of the
mortgage-

for every sum secured.

Notarial Act.— that is to say, any instrument,
endorsement, note, attestation certificate or entry not
being a Protest (No. 50) made or signed by a Notary
Public in the execution of the duties of his office, or
by any other person lawfully acting as a Notary
Public.

See also Protest of bill or note (No. 50).
Note or Memorandum.— sent by a broker or agent to
his principal, the purchase or sale on account of such

principal-

of any goods or of any stock or marketable
security.

Note of Protest by the Master of a Ship.—

Partition.— Instrument of as defined by section 2(15).

Partnership.—

A. Instrument of-
for every capital of the partnership.

0.05% of the secured
amount, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.

Ten rupees.

Fifty rupees.

Ten rupees.

0.05% of the market
value of the property
being partitioned
subject to the minimum
of rupees one hundred
and  maximum  of
rupees one thousand
and duty rounded off to
nearest rupees Ten.

Two hundred rupees.
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47.

48.

49.

50.

51.

52.

53.

54.

55.

B. Dissolution of-

Pawn or Pledge.— See Agreement relating to Deposit
of Title-Deed, Pawn or Pledge (No.6).

Policy of Insurance.—

Power of Attorney.— as defined by section 2(21), not

being a Proxy (No. 52),-

(a) when authorizing one or more persons to act

jointly and severally in a single transaction for

sole purpose (including suit or proceedings);

(b) when authorizing one or more persons to act

jointly and

(c)  in any other case.

severally
transaction or generally;

in  more

than one

Explanation.-For the purposes of this article
more persons than one when belonging to the same
firm shall be deemed to be one person.

Promissory Note.—

Protest of Bill or Note.— that is to say, any

declaration in writing made by a Notary Public or

other person lawfully acting as such, attesting the
dishonour of a Bill of Exchange or Promissory Note.

Protest by the Master of a Ship.

Proxy.

Receipt.

Re-Conveyance of Mortgaged Property.—

in every case.

Release.— that is to say, any instrument (not being
such a release as is provided for by section 23-A)

whereby a person renounces a claim upon another

person or against any specified property-

Fifty rupees.

As in Schedule-I1.

One hundred rupees.

One hundred and fifty
rupees.

Two hundred rupees.

N.B.- The
"registration" includes
every operation,
incidental to registra-
tion under the Indian
Registration Act, 1908.

term

As in Schedule-I1.

Ten rupees.

As in Schedule-I1.
As in Schedule-I.

As in Schedule-I1.

One hundred rupees.
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56.

57.

in every case.

Comments
A release deed-whether can transfer title.- A
release deed would not be effective to transfer title. A
release deed can only feed title but cannot transfer
title.

Renunciation or relinquishment.- If the
appellant had no title to the property at the time of
renunciation except the off-chance of succeeding by
survivorship to the estate after the death of his father,
the renunciation or relinquishment under the deed
would not clothe him with any title to the property.
Renunciation must be in favour of a person, who had
already title to the estate, the effect of which is only
to enlarge the right.

Respondentia Bond.— that is to say, any instrument
securing a loan on the cargo laden or to be laden on
board a ship and making repayment contingent on the
arrival of the cargo at the port of destination.

Revocation of any Trust or Settlement.— See
Settlement (No.58), Trust (No.64).

Security-Bond or Mortgage Deed.— executed by
way of security for the due execution of an office, or
to account for money or other property received by
virtue thereof, or executed by a surety to secure the
due performance of a contract or the due discharge of
a liability—

in every case.

Exemption
Bond or other instrument when executed—

0.05% of the market
value of the released
property, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.

0.05% of the secured
amount, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.

0.05% of the secured
amount, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.
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58.

59.

(a)

by any person for the purpose of guaranteeing
that the local income derived from private
subscriptions to a charitable dispensary or
hospital or any other object of public utility, shall
not be less than a specified sum per mensem;

(b) by persons taking advances under the Land

(©)

Improvement Loans Act, 1883, or the
Agriculturist’s Loans Act, 1884, or by their
sureties, as security for the repayment of such
advances;

by officers of Government or their sureties to
secure the due execution of an office, or the due
accounting for money or other property received
by virtue thereof.

Comments
Undertaking affidavit-Whether amounts to a

mortgage deed.-The undertaking affidavit has to be
charged as a mortgage deed, which has to suffer
stamp duty as prescribed under Art. 40 of Schedule-I
to the Indian Stamp Act. It was not correct to say that
the affidavit merely disclosed an undertaking and if at
all it was chargeable it could be only under Art. 57
(b) of Schedule-I to the Indian Stamp Act.
Settlement.—

A-Instrument of (including a deed of dower).

Exemption
Deed of dower executed on the occasion of a

marriage between Muhammadans.

B-Revocation of-

See also Trust (No. 64).

Share Warrants.— to bearer issued under the
Companies Act, 1956.

Exemptions

Shares warrant when issued by a company in

0.05% of the market
value of the settled
property, subject to the
minimum of rupees one
hundred and maximum
rupees one thousand
and duty rounded off to
nearest rupees Ten.

Fifty rupees.

The same duty as
payable on a mortgage
deed with possession
[40(a)] for the amount
equal to the nominal
amount of the shares
specified in the
warrant.
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60.

61.

62.

pursuance of the Companies Act, 1956, section 114,
to have effect only upon payment, as composition for
that duty, to the Collector of stamp-revenue of-
(a) one-and-a-half percentum of the whole
subscribed capital of the company; or

(b) if any company which has paid the said duty or
composition in full, subsequently issues an
addition to its subscribed capital-one-and-a-half
percentum of the additional capital so issued.

Shipping Order.—

Surrender of Lease.—
in every case.

Exemption
Surrender of lease, when such lease is exempted from
duty.

Transfer.— (whether with or without consideration)-

(a) of shares in an incorporated company or other
body corporate;

(b) of debentures, being marketable securities,
whether the debenture is liable to duty or not,
except debentures provided for by section §;

(c) of any interest secured by a bond, mortgage-deed
or policy of insurance;

(d) of any property under the Administrator-General's
Act, 1913, Section 25;

(e) of any trust-property without consideration from
one trustee to another trustee, or from a trustee to
a beneficiary.
Exemption
Transfers by endorsement—

Ten rupees.

One hundred rupees.

As in Schedule-I1.

The same duty as
Debenture (No.27) as
levied by this Act, for a
consideration equal to
the face amount of the
debenture.

The same duty with
which such  bond,
mortgage-deed or
policy of insurance is
chargeable subject to
the minimum of rupees
one  hundred and
maximum rupees one
thousand and duty
rounded off to nearest
rupees Ten.

One hundred rupees.

Two hundred rupees.
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63.

64.

65.

(a) of a bill of exchange, cheque or promissory note;

(b) of a bill of lading, delivery order, warrant for
goods, or other mercantile document of title to
goods;

(c) of a policy of insurance;
(d) of securities of the Central Government.
See also section 8.

Transfer of Lease.— by way of assignment, and not
by way of under lease.

Exemption
Transfer of any lease exempt form duty.

Trust.—
A. Declaration of-of, or concerning any property
when made by any writing not being a Will;

B. Revocation of-of, or concerning any property
when made by any instrument other than a Will.

See also Settlement (No. 58), Valuation- See
Appraisement (No. 8), Vakil-See Entry as Vakil (No.
30).

Comments

Religious or charitable endowment-
Whether fall within the purview of the Trusts
Act.- Religious or charitable endowments, whether
public or private, do not fall within the purview of the
Trusts Act. Article 64 of the Stamp Act provides for
the levy of stamp duty on trust. Accordingly, Art. 64
cannot be pressed into service in case which deals
with charitable trusts.

Warrant for Goods.— that is to say, any instruments
evidencing the title of any person therein named, or
his assigns, or the holder thereof, to the property in
any goods lying in or upon any dock, warehouse or
wharf, such instrument being signed or certified by or
on behalf of the person in whose custody such goods
may be.

The same duty as
Article (No. 35) as
levied by this Schedule,
for the same amount of
such transfer.

Two hundred rupees.

Fifty rupees.

Ten rupees.
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STATEMENT OF OBJECTS AND REASONS

The rates of stamp duty in respect of different instruments chargeable under the Indian
Stamp Act were revised in the year 1970, except conveyance/sale, mortgage with possession and
gift. In order to generate additional resources of income, the State Government has taken various
steps in this direction. It has also been considered necessary that rates of stamp duty should be
increased, because rates in respect of most of the instrument have not been revised for the last four
decade. Moreover there are also other reasons such as devaluation of value of rupee and increase in
per capita income etc. for this proposed increase in rates of stamp duty. Further, some of the
existing rates are in paisa, whereas, the circulation of currency upto the denomination of twenty
five paisa have been stopped by the Reserve Bank of India. Thus, it has also been proposed to
round up the duty to nearest rupee ten. As such, it has been decided to substitute the existing
Schedule I-A appended to the Indian Stamp Act, 1899, in its application to the State of the
Himachal Pradesh.

The Bill seeks to achieve the above objectives.

(THAKUR GULAB SINGH)
Minister-in Charge.

SHIMLA:

FINANCIAL MEMORANDUM

Clause 2 of this Bill seeks to enhance the rates of stamp duty chargeable on different
instruments as enumerated in schedule I-A annexed to the Indian Stamp Act, 1899. This will yield
approximately 2.00 Crores per annum additional revenue to the State exchequer and there will be
no additional expenditure.

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE
207 OF THE CONSTITUTION OF INDIA

(File No. Rev.1-9(Stamp)3/79/2010-11.)

The Governor of Himachal Pradesh having been informed of the subject matter of the
Indian Stamp (Himachal Pradesh Amendment) Bill, 2012, recommends, under Article 207 of the
Constitution of India, the introduction and consideration of the Bill in the Legislative Assembly.
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PUBLIC WORKS DEPARTMENT
SECTION—‘A’

NOTIFICATION

Shimla-2, 31st August, 2012

No. PBW-A-B(6)-10/2004.—The Governor, Himachal Pradesh, on the recommendations of
the Departmental Promotion Committee, is pleased to order the promotion of Shri Dilawar Chand
Chaudhary, Executive Engineer (Electrical) to the post of Superintending Engineer (Electrical) on
regular basis in the pay scale of Rs. 37400-67000/- + Rs. 8700/- (Grade Pay) with immediate
effect.

2. The above officer shall remain on probation for a period of two years.

3. For fixation of his pay against the post of Superintending Engineer, the above officer
shall have to exercise option under FR-22 within a period of one month from the date of issue of
this order.

4. The Governor, Himachal Pradesh is further pleased to order the posting of Shri
Dilawar Chand Chaudhary as Superintending Engineer, Electrical Circle, HP PWD, Shimla.

5. The above officer is directed to join his duties at above place of posting and submit
his report of assumption of charge to this department immediately.

By order,
Sd/-
Secretary (PW).

REVENUE DEPARTMENT
NOTIFICATION

Shimla-2, 21st August, 2012

No. Rev. B.A. (3)-1/2004-Vol-III.—In chapter 8, para 8.53 (b), of the Himachal Pradesh
Land Records Manual, 1992 notified vide notification No. Rev. (LR) A (58)/89 dated 3rd
December, 1992, the Governor, Himachal Pradesh is pleased to substitute the word “Collector” by
words “Assistant Collector of either grade”.

By order,
Sd/-
Addl. Chief Secretary (Revenue).
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YAl o1 T

ST

IMHAT—171009, 30 3FTKI, 2012

T YrATTE—a=g—(1) 11 /2010— | —2AMEd YRS &1 IyuTe, f@Hree Uqer =l o
I, 1994 (1994 HT ST AT 4) DT ORT 186 & AT UfST ORI 135 DI SUURT (2) NI
yel Afdddl BT YANT &R §U Ydiaa SAFH & Il bl Prifad d)- & foy frefeaRad
9 99 @71 U BRAT § AT = o ARV DI g & oy qoud, fRAEe e H
TAGgRT USRI faar SIar €;

39 Uy Il 9 AT ydifdd 819 dToll dls Afdd Sad |l &Y 919d Ife Bl 3MeY
HAT T Gd <A1 =12 Al 98 S9 ey Al & o, RAEd U | ydiRe {6y e @t
ARRg 9§ A9 QT @1 3@ & iR Fewre, dardl 1, B9ed Ucel, Uiy driwlad, <D
HE&AT 27, G, REAT—171009 BT WSl FDH,

SWigd faffde o@fr & Hior gt aerg a1 geia, IS DS 8, W 37 9 & sifem
®Y o ¥ Yd 98 WDR gRT {d=R fbar Srg, sierid—

IR I EE

1. Jfer M—ga fml &1 dfea 9m e uew garaa o (e aReg #
HfTs rffemar @ Fgfad ofik dar orcf) W, 2012 2|

2, IRYEIG.—(1) 39 Hl , 519 d% da¥ 9 g 3uferd = 8l—

(@) o § A ucw daradt IS sififaH, 1994 AT ®; 3R
@) Teu W sH A el ey 1 ®

(2) S el SR UGl &, S SHH UYAd © AR uRINT & § b g8l a1 B Bl
S d Irff T # 7

3. UGl & H&II—HTS A & Ul dI, 37U 37U forem uRwal H, Ul ww=m gl
SRYl ARPR ERT HR @1 TS 8l 3R AHY FHI TR AR Bl S |

4. JTTM.—B S AT & TS BT a9 f=ferRad 8Im:

(@) Mg w9 9@ Fged Afeadl & g a9 - fd—way 10300—34800+
3800 US U ; 3R

(@) wfer w® Frgaa afdal @ fog Suafe™ - way 14100 /— wioAr, a4
14 % U Y @R & AR |

5. U8 &I YOR (TI9 U AUA] I U8)—H (S MHI=aT BT g 31 BT |

6. e FgfR @ forg smg—os @fed s g & w9 H gl ey o
B T UTH BT A IHDI AR 18 W 45 AY D WA &I
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R WY Wl By IH arel Aafdddl & oy Hud g dHT ded A1 6i9eT & R W)
Fgaa fey v afdqal |fkd ugd 9 & SRR & Har § 9 il B AN T8l g

W] I8 AR P afe el a1 dfder & R R Agad fear war el g9 v H
Fgepd @ IR DI Aftd MY D1 8 AT B, o 98 e AT GAar B R W gfdd @
orr fafed oy # g & for a7 Brm:

Re] I8 3R & Igqfed Sfadl /Sgfaa el /31 a1 & JAfddl & foy SHud
g AT H I € ge & S Fal e fb AT Uty WReR & AR A7 ARy e
(araen) & el I o

W] I8 AR A b ufeas daer, Al don Wi Feril & @ SHarRal o, S Ud
ufectsr Haex, Ml qer w@rad ﬁqouu'ﬁsnwﬂ@quqﬂﬂ HHAN o, AT 9l | ey A
H o & Rargd <1 St SRkl AR HHARAl Dl A 8, fbwg 39 YR o RIrAd ufedad
Aaer, Ml don W@ el & U $HaTRge bl Tol &l Sl S geerdadl U A/
g fert g fFed fee 1w o9/ fpy T & ok S Ul Age” FRTET /e et &
URM™H 9 & g O R/ @raa el o dar # e\ w9 9 emferd fhy v €/
fopg g o

(1) e 9l @ oy oMy AW &1 AT 99 9Y & Yo faaw 9 @1 St o b
g (Ugl) B IS Mf=a = @ fory, geRerfa, fasmfua fear o & o MaErerai &

R fopar T 2|

(2) o Qarlgd orldiAl @1 g H Rl WAl & foU oy WM iR oW, T
WHR & [AdBrgar Rifder fear S Ha |

7. O PR S oM are afdml @& foag snfiid gaad Affe ok e sdand.—
(1) fo=ft AMIar Ut R W wgAdH 50 ¢ 3t Afed Rifder gonfrafeT # fEf /fewmr
G G |

) =9 ol @1 SmftmE famr S W fRurma ucwr @ wfedl, Afaai, iR
foral &1 9 &R uewr ¥ faemme faf¥re <emell & fgfad & forw Suyaddr w@d 2|

8. aRdfler & R —FRafT R R Fged Afed a1 av @ Ey @ forg aRkdler
R B, e U 9y ¥ sHfde Ul &R oy & forg foar far o wam siar fAqer®
faery aRRerfer # iR foRea arol | amewr <

9. R ¥ ugfa—sraedl genRefa a1 @ W wft g1 Fafad smaR w= a1 wfdar
® IMER W Fgad fHar Sig |

10. el /<fer Fygfaa og e shen—ais sifg= & wu A e ey o
P U angeff &1 YR &1 ARTRS BT IfNar 2 |

1. gfed @ fog sga—vaRafa e o1 dfdeee Fgfed @ ame | o8 w
ffda @& forw =o9w, Aifgs e & MR W e S| afs, senRufa, e g
SR AATY = drs, THRYR AT 3= AAl YTABROT AT AT 3Maehep T oA wHel,
foRad wlem @& MR W fHar S e WX/ aeashA 3nfe, gefRerfd, manT /3T el
ITfErhROT GIRT SR fehar SIga |

12. ¥fds AR—FEHT smear R Fged afdd =9 SRR gRT ARG &1 S
arell Wfasy Ay o7 gler e A & ThIR B |
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13.  Fafa smeR R e afdadl @ dar 1 w6 —FREid R W Fyad afeddl

DI AT H HAT BT 3T A, S AoT ARBR D DI IR I AN 7, AMALID IR
RIESRSIUESRIN

14. ¥agr A N1 ue R Agfda & fog som—sa el | &0 99 & 81 gu
Al g R Hfder Fgfamar i iy U Mereei ok wdl & steuedi| &1 S—

() AduI—(®) s UiferRl & sefe Rt uRug # @ sifva=ar & dfaer @
TR R YRP H Teh gY & foly AT TG 59 auiay SMeR UR qgraT Sl HehT:

WR=] Wfder o@Ef § guigay ER W IR /TSR0 7Y At @& BRIGRI
ARG U YATOT UF SR BT b Afder R Fgad @afdd @1 dd1 iR RV 9¥ & SR
NS Ul AT 8 3R ddd a4l a9 BT Yd JAJAGT UTK R IHD! Afdal ey
AT / fawaiRa @1 g |

(i) U @1 AR U FAERI AW T S, SRR D PRGH H AM—ARE
1 uRug &1 & SRIGRT ARGRT Rad ugi ol |aer & MER R WA & [y ARHR Bl
AIGT T PR & ULAR] STEIUE Bl ZHE YW SERY Ay AE dls, HRYR DI
Pregfirt /=1 @ forg Sy |

M  =uE e FreE | R grEar odl & SR fhar Se |

(iii) wfareTe SUAR—{IeT & MR W MY HITS IWI=T BT 14100 /— HIYY
@ FHfhd fw dfaerers I6d (S f6 U d98 @& <Aaq S IS U @ aRER 861) gfaeT de
@I ST | afe dfaer # ve 9 9 e @l q@IaNt @l Sihl ®, a1 geErqad) 9y /98 @ forg
AT ® SUATKIl § Ug & U 998 & YAdH + Us U & (3 1) A Ul arive gig & w7 4

IS fhar 1 S |

(v) gl /e widert —data Rrar aRyg &1 /8 SRIGRT sifter) Fygfa
3R 3R ISR 8177 |

(v) =ga ufban—<faer Fygfda @ qen § 9e R FYfdm o forw = genRefy,
feArae ucwr orfeRer o 918, TR A1 o Yfad wiffie) gy Higsd wRlem & SR W
fopar St o afe smawad a1 WHEE |HsT e ar forfad wRiem a1 AaeiRe wRiel & IRR
R A S RTAeT WR /UieashA 3 JReIfd, die a1 Bl 3=y 9l AMdHRT gIRT
TR feham S |

(vi) fgfed oiR RR—awefl & =9 & uwEnq s Il 9 Hord g1l &

IIHR PR SR AT BT |

(vii) A SR (%) dfdeT & R W Fgad afdd &1 14100 /— w9¢ @ Fad
AAGTH® WP (ST U 998 & gAqH M1 IS U & SRIeR 81N URART e &I SITQdfT | fdaT
R Fgad fd mT 9e Y 9¥ /98] & oI |iaereid Y6H H Ug & U 98 & *AH + TS
U BT 3% d¥ed g & WI H UK B Pl 8HAR BET AR 3 Py GG, o aRS /
Y IATHM AMS TS AT ST |

(@) wfer R e S @1 dar quiadr SRl R W ERfT | Il dfier w
e <afdd &1 dRi/smeRer e T8 U Sfar ® A gfad wwa ey 9 @ forg S
I |
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(M  wfer w® Mg Afed te A @ [T T B B I UD G B ATHIRAD
JJABTE P THAR THIT | I§ AAHY U 99 T AfId fHam 1 e | <fder W g wafdd
P! Bl N YR BT 3= B AqHTY AT T8l BN | g8 fafbear ufagfd iR veiociowdio
MG & oy A1 gharR 81 B8R /BRI | dddl UG faahrel, FREAER e Se |

@) I RGN DRI, Nar uRyg & srgdies & 977 Aa1 ¥ sFfegd rguRerfa
H Wa: B GAer B giaEE (FHYE) 81 ST | |faer RO ged afdd aoa (S8 ¥
IR BT Ay & oIy HISTHS IHH BT THIR ol BT |

(®) wfer R Fga eHan, 99 TR & U 9 R Ui 9y T dridbld qol dR
foram &, srum—arue e uRyg & iR AMaIHATTAR URMAS IMER W RIERT & forg
aTS BT |

@ =TI It Bl RBRI /IR d fafecar aaaIrll 0 o1UHT SIRFY YATO—U3
U BRAT BT | dRE AWE A e 9y @ Wﬁa‘cﬁ Af2elT U9 B T, R AR W
Iugd wHs ST | Afgenm sl w1 bkl uifdrpd frfeear ¥R/ gawril gy
It & forg g qRiefor fhar g |

(®) wfder R Fgad Afdd &1 e AU g4 daddl & FR H QR IR ST e
g1, Al 98 S ) W, ol 5 Fafid aoem SRl B 999 & TgAaE W ARl 2, AT
Il /<% ¥l &1 haR B8R |

@) g sHRal o < | gon or] war Il @ Sud o fh gho’TRo—
TRI03TRO, ged! g, deRer qfdsy [ e, ed e deon smeror 9 efe dfder wR
g ceucmula%q%nﬁal*gﬂ%ﬁ%ﬁlﬁﬁﬂ?ﬂﬂ?ﬁﬂ%ﬁfﬁawﬁﬁﬁaﬁzﬁﬁww
B |

15.  Fgfa oReRt &R damadl & smeed.—(1) Hatid fSier aRye &1 /= dRieR
et fgfad wffier B &k Fygfad—13 g aden affer), ftem uRvg o fah
Hfss JfI=IT B dargd AT smeEfed wvm, gRT SRy fhar S |

(2) wdld fSem uRug &1 |fd yar HRIHH, gedl onfe & forg fFFor sifeer
2T | Rrelr TRYE BT kg BRIeR SIfrer, WW@%%W@WMWW&MMW
YR BT Tlfcs IMaled Al & G GHRed fhar S 9 |

16. TS AR B IRST—IHT s gl @ aRedr I9d HRIVE
BT ARRY H ARG B S AR Femerd WR R FHidGd iR SRIET $I ST |

17.  IR&O—ar H gD, RBaed uew WeR R, S9—9d WA
SRt/ I SISl /3 fUss ol 3R 31 yadl & Afddal & fofy dar H SfReror &l
qad SN fdY Y el & ST B8R |

18.  Wilg TIC.—hiI< Il BT Siid d7c VAT 8N, ST e9d, T=madr o gRT
99 999 R fafafds fear S|

19.  gf3reror 3R TWEN—JdT & TS BT TR SN BRAT BRI AT VAT URRETOr uTed
ST BT S Feed g1 ¥a—wg R faffde faar s

wReg I8 & g ad & iR U w¥ler S}l dRa b forg A9 /R g fdhy e
IR Hafyd HHaRl gRT ¥iel Sl 9 fhy S @ g3 H, U HHARNT @l Hag gIaigd
(FaT) @ o @ forw grRi 'Y
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20. TIforT &R &1 fda—o8 ¥ WRAR & I8 T 8 b VAT HRAT Maeyh AT
TJHEE 8, 98l 98, sRull & forlad # ifferRad oxe, e g1, 349 i & fh=i Sugw
B fodl o a1 fqa (@afddal) & yast a1 ug (Uai) & 9r9d, Rifde &= qail |

21. fREq @ik agfaai—(1) 39 Aol @ u9d 89 @ dREg ¥ SR W, SIRRgE
T qiodlovdo—vdodio (1) 12 /0211 dRIG 4 FaWR, 2010 NI, Uarad AfAfd gRT sdfaer
YR W BT AT @ MY 3q ey wom, FRRT 81 Smeeft |

(2 U RET @ Bd gU W, 39 YR REYG W & FF ol 78 BIs Fiyfd, 9
I HRATS, 39 Al & el fafdmr w9 § @1 78 AHsht S |

3T §IT,

Bl / —
U e (G ]0oT) |

Toy—]
R 14 (6)
V|
Y/ SR /TR e G /TN /A, e foramiy
E1 1 A (<331 N 1 = | RS B AT B yg B forg
U e & Aad H, I8 G fhar S 8 16 Sad o/ S/ GART e BT S

yq & forv =afaa fear mar 21 safern, s fa=foRaa Reemt ok odf R ofas sfg=r &
w9 # fgfda gwarfag a1 ot &

1. S URTHART e TAY (BB H) oo (@i #) utRstfie dea foar

2. PIg AR 9, ST |l TR WWER & HHATRI] B FAI—FAI W =T 8, U
dad &l fhar e |

3. fFygfaa, <fder omR W, HRRET & @ ahE | U6 99 @ dfy & fofg 8RfY |

4. frgfad, frml ok avR ¥ ifdafd fMawemt ok oraf & Y sl grfr

5, HRIET RUIE T HRd G, I gRT BRIGN AT A1 Usd &9 ¥ $H
T 9 | S OEA dTel g O IORIRAT |, garad & GHEE @ fl,

L;]\fjcc[d TS YOS Q3 SITCATT |

6. Fgfad, 8 W IRVET &1 9 [ IRg N b g e Af¥er grRy
STRITY TV U YR B & Fegell= grfl: 3R

7. JeqTRRerfer, <ifere sredrsil, Sifd, el fFrardl, IRIRS erddr, TRId Y@ | A 9
HFT Few AT Y4 SfgMd @l d1dd, ol YAIOTIS] DI SIGUHATET Uil BrRiygo
RUIc & |rer uqd &1 S |

IS I, IRIF e iR o WaR &, a1 98, MR & BRI 3 R, fbg
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FYfdd u3 & SN @) @ A 9 15 39 & JueEn, dfder R & e @

AT RIS & forv RUTE &R BT |

1 R T BRIBN ATBRI
ALC R oTetr aRYg .o
LSS
fewTaer e |
S/ SRR/ TR
PR | |
H 14 (6) <
PR
HITS AMITT IR T BRUTAD ARHRI, TTAT IRTG. oo fgfa oY &1
YGATT D TG oo forfed & 99 arelt §fAgT/ SRR &1 5™y
T8 PR SN/ ST oo R L1 IGEIRSE—

ey R Fged aafad (B S99 39 99a1q UM UedbR” del 137 7) iR R

IRYg & W 3HD & HRUTAS AHN (W9 399 59 v “fgdg ueeR” &l T 2)
D ATTH H SIS AR oo ®I fhar T |

IE P Yo UETHR B AT & BT H o I UR™ B 3R ...
BT FH BF Tl o9 T UH 99 @Y [@ & fw fgdy ueTerR &7 war §
= | I8 fafafdse wu ¥ SfeaRaa fhar T 8 iR <Ff 9eTdRi gRT BRI Uil
T & & o ugeR @) g UaaR & A1 GidaT, RaN BRI faaw &1 I1eiq
............................ 7 @1 wgHg & watid (FA<) 81 STl qer g A
AMALTH 8l BN

UR=] WfdeT Ay H Iy MR W ARl / AR & foY I8 gHr uF SRy
ST b AfqeT W Fgad afed &1 dar 3R eRer gy & SR Fdyed 8l ©
3R Haet a1 Hfaer @ em@afdy Fdama / fawaiRa & Srg |

YH UeTHR P AfAGTHD IHH 14100 /— YU UfoHT B |

T UEThR B! WAl Uil RS AR R M1 | Al dfder w Figaa afdd &
BT /3RO S -8l Urar ol & a1 Ife Fufed ueam) s9 Rfed & owg
Frgad /9T @R e Sren 2@ Rore foly UeM ueidR 1 |fdaT WR S In 1T 8
a1 fygfed wiafyd (@A) o o & fog <l gnf g

<fder R FRad S 1= T A & HaT g7 R & 9eErq Ud fid @
JAThAD 3TABIY Bl THAR BT | U8 GBI Udh qY b Afd fbar S FHh |
Gfaer R Fgad b R @1 {6l Wl UBR &1 I Bl AADHI IS
T8 g 98 fafeear dfogfd ek waodiodio safe & forg W gdeRr AE
BT/ BT | dael UG raarer, FemraR fear S |

=% JfEeNl & e @ 91T ddal ¥ MG suRefa | wWa:
Hfdar ®1 wAiadE  (HOE) B SQT | dider R FgE Bl sfiEsr b
(f$g21) A rquRerfd &1 s@fd & forg HidaTHe YHH BT 8HaR T8l 81 |
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6. Hfaer R Fged aafdd, 9 d9el & T [ W Ui" 9¥ & rddid goi w
fordT &1, STMaTIET & MR TR WIFRIRY & U 811, Siel Al URNe R
R VAT AT AT & |

7. T 3gefl Bl WRBRT /RS Fafdhear @aardl | SueT 3R JH10—0uH
WA BRAT BT | AR J9ARAT B g2 H, IRE AWE A AP DI THEA
UG B dF, S9 IRATE AR W Iugad 9 <t | Afken nwaffal @1 fadt
fda fafecar fterT /@earll gRT Sugaadt & foly g=: wieqor faar Sirem
ARy |

8. Hfder wR Fgaa @fdd o1 afe o Uiy dadl & HaE H IR URSIET Juferd
g, O 98 Sl R W, ol 6 Frafia uftRemr i SR @ 9999 & <AaE W
ARl 8, I 9l /&% 9l & §haR B /B0 |

9. dfderene Fgad @fdd @) @ HHaR 9Ed dWr ST o qR—are
$0M0TH0 / SHOGOH0 T AT &l BRIT |

gd WEIRIHT UH ULTHR IR fgdid ueter = el o SuRefa #§ ¥ wduem
SfectRaa aiRg B IMU—3ue gXdeR R 2T €|

(T2 UETHR B ERIER)

(faha veTdR & &wER)
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[Authoritative English text of this Department Notification Number PCH-HA (1) 11/2010-11
, dated 30-8-2012 as required under clause(3) of article 348 of the Constitution of India].

PANCHAYATI RAJ DEPARTMENT
NOTIFICATION
Shimla-171 009, the 30™ August, 2012

No. PCH-HA-(1) 11/2010-I.—In exercise of the powers conferred by sub-section (2) of
section 135 read with section 186 of the Himachal Pradesh Panchayati Raj Act, 1994 (Act No. 4 of
1994), the Governor, Himachal Pradesh, proposes to make the following rules for carrying out the
purposes of the Act ibid and the same are hereby published in the Rajpatra, Himachal Pradesh, for
the information of the general public ;

If any person, likely to be affected by these draft rules has any objection(s) or suggestions(s)
to make with regard to the said rules, he may send the same to the Director of Panchayati Raj,
Himachal Pradesh, SDA Complex, Block No. 27, Kasumpti, Shimla-171009, within a period of
thirty days from the date of publication of the draft rules in the Rajpatra, Himachal Pradesh;

The objections(s) or suggestions(s), if any, received within the period specified above shall
be taken into consideration by the State government, before finalizing these rules, namely:—

DRAFT RULES

1. Short title.—These rules may be called the Himachal Pradesh Panchayati Raj
(Appointment and Conditions of Service of Junior Engineer in Zila Parishads) Rules, 2012.

2. Definitions.—(1) In these rules, unless the context otherwise requires,—
(a) “Act” means the Himachal Pradesh Panchayati Raj Act, 1994; and
(b) “Form” means a form appended to these rules.

(2) The words and expressions used but not defined in these rules shall have the same
meaning as respectively assigned to them in the Act.

3. Number of Posts.—There shall be such number of posts of Junior Engineer as
sanctioned and may be sanctioned by the State Government from time to time in the respective Zila
Parishads.

4. Scale of Pay.—The scale of pay for the post of Junior Engineer shall be as under:—

(a) Pay band for regular appointees: PB-Rs.10300-34800 + 3800 Grade Pay; and

(b) Emoluments for contractual appointees: Rs. 14100/- per month, as per details
given in rule 14.

5. Type of post (whether selection or non selection post).—The post of the Junior
Engineer shall be Non-Selection.

6. Age for direct appointment.—A person to be appointed as Junior Engineer shall be
eligible if he is having the age between 18 and 45 years:
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Provided that the upper age limit for direct recruits will not be applicable to the candidates
already in service of the Government including those who have been appointed on ad-hoc or on
contract basis;

Provided further that if a candidate appointed on ad-hoc basis had become overage on the
date when he was appointed as such he shall not be eligible for any relaxation in the prescribed age
limit by virtue of his such ad-hoc or contract appointment;

Provided further that upper age limit is relaxable for Scheduled Castes/Scheduled Tribes/
Other Categories of persons to the extent permissible under the General or Special Order (s) of the
State Government;

Provided further that the employees of all the Public Sector Corporations and Autonomous
Bodies who happened to be Government Servant before absorption in Public Sector Corporations/
Autonomous Bodies at the time of initial constitution of such corporations/Autonomous Bodies
shall be allowed age concession in direct recruitment as admissible to Government servants. This
concession will not, however, be admissible to such staff of the Public Sector Corporations/
Autonomous Bodies who were/are subsequently appointed by such Corporation/Autonomous
Bodies and who are/were finally absorbed in the service of such Corporations/Autonomous Bodies
after initial constitution of the Public Sector Corporations/Autonomous Bodies.

(1) Age limit for direct recruitment will be reckoned on the first day of the year in
which the Post(s) is/are advertised for inviting applications or notified to the Employment
Exchanges, as the case may be.

(2) Age and experience, in the case of direct appointment, are relax able at the
discretion of the State Government in case the candidate is otherwise well qualified.

7. Minimum educational qualifications required for direct appointment.—(1)
Degree/Diploma in Civil Engineering with minimum 50% marks or its equivalent, from any
recognized Institution.

(2) Preference shall be given to those candidates who have knowledge of customs,
manners and dialect of Himachal Pradesh and suitability for appointment in the peculiar condition
prevailing in the Pradesh.

8. Period of Probation.—The regular appointee shall remain under probation for
period a of two years subject to such further extension for a period of not exceeding one year, as
may be ordered by the Director in special circumstances and reasons thereof to be recorded in
writing.

0. Method of appointment.—The candidate shall be appointed either by direct
recruitment on regular basis or on contract basis, as the case may be.

10. Essential requirement for direct/contract appointment.—The candidate to be
appointed as Junior Engineer must be a citizen of India.

11. Selection for appointment.—The selection to the post, in case of direct or
contractual appointment, as the case may be, shall be made on the basis of viva-voce test, if
Himachal Pradesh Subordinate Services Selection Board Hamirpur or other Appointing Authority,
as the case may be, so consider necessary or expedient by a written test or practical test, the
standard/syllabus etc. of which, will be determined by the Board or other Appointing Authority, as
the case may be.
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12.  Provident Fund.—The regular appointees shall be entitled for availing the facility
of provident fund as may be notified by the State Government.

13. Conditions of Service for regular appointees.—The other conditions of service in
the case of regular appointees shall apply mutatis-mutandis as are applicable in the case of State
Government Junior Engineers.

14. Selection for appointment to the post by Contract Appointment.—
Notwithstanding anything contained in these rules, contract appointments to the post will be made
subject to the Terms and Conditions given below:—

@ CONCEPT.—(a) Under this policy the Junior Engineer in Zila Parishad will be
engaged on contract basis initially for one year, which may be extendable on year to year basis:

Provided that for extension/renewal of contract period on year to year basis, the concerned
Chief Executive Officer shall issue a certificate that the service and conduct of the contract
appointee is satisfactory during the year and only then his period of contract is to be renewed/
extended after taking prior approval of the Director.

(II) POST SHALL BE IN THE PURVIEW OF HPSSSB, HAMIRPUR.—The Chief
Executive Officer of the concerned Zila Parishad after obtaining the approval of the Government to
fill up the posts on contract basis shall send requisition to the Himachal Pradesh Subordinate
Services Selection Board Hamirpur for appointment/selection.

(c) The selection shall be made in accordance with the eligibility conditions specified in
these rules.

(III) CONTRACTUAL EMOLUMENTS.—The Junior Engineer appointed on contract
basis will be paid consolidated fixed contractual amount @14100/-P.M. (which shall be equal to
minimum of the pay band + Grade pay). 3% of the minimum of pay band + grade pay of the post as
annual increase in contractual emoluments for the subsequent years(s) will be allowed if contract is
extended beyond one year.

(IV) APPOINTING/DISCIPLINARY AUTHORITY.—The Chief Executive Officer
of the concerned Zila Parishad will be the appointing and disciplinary authority.

(V)  SELECTION PROCESS.—Selection for appointment to the post in the case of
Contract Appointment will be made by the Himachal Pradesh Subordinate Services Selection
Board, Hamirpur or other Appointing Authority, as the case may be, on the basis of viva-voce test
or if so considered necessary or expedient by a written test or practical test the standard/syllabus
etc. of which will be determined by the Board or any other Appointing Authority, as the case may
be.

(VD) APPOINTMENT AND AGREEMENT.—After appointment of a candidate,
he/she shall sign an Agreement as per Form-II appended to these rules.

(VII) TERMS AND CONDTIONS.—(a) The contractual appointee will be paid fixed
contractual amount @ Rs. 14100/- (P.M. (which shall be equal to minimum of the pay band + grade
pay). The contract appointee will be entitled for increase in contractual amount i.e. 3% of minimum
of the pay band+ grade pay of the post for further extended year(s) and no other allied benefits such
as senior/selection scales etc. will be given.
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(b) The service of the Contract Appointee will be purely on temporary basis. The
appointment is liable to be terminated in case the performance/conduct of the contract appointee is
not found satisfactory.

(c) Contract Appointee will be entitled for one day causal leave after putting one month
service. This leave can be accumulated up to one year. No leave of any other kind is admissible to
the contract appointee. He/She shall not be entitled for Medial Re-imbursement and LTC etc., only
maternity leave will be given as per rules.

(d) Unauthorized absence from the duty without the approval of the Chief Executive
Officer, Zila Parishad shall automatically lead to the termination of the contract. Contract
Appointee shall not be entitled for contractual amount for the period of absence from duty.

(e) An official appointed on contract basis who has completed five years tenure at one
place of positing will be eligible for transfer on need basis within the respective Zila Parishad on
administrative ground.

) Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. Woman candidate pregnant beyond 12 weeks will
stand temporarily unfit till the confinement is over. The woman candidate will be re-examined for
the fitness from an authorized Medical Officer/Practitioner.

(2) Contract appointee will be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counter-part official at the
minimum of pay scale.

(h) Provisions of service rules like FR/SR Leave Rules, GPF Rules, Pension Rules and
Conduct rules etc. as are applicable in case of regular employees will not be applicable in case of
contract appointees. They will be entitled for emoluments etc. as detailed in this Column.

15.  Appointing Authority and allocation of Panchayats.—(1) The Chief Executive
Officer of concerned Zila Prishad shall be the appointing authority and letter of appointment shall
be issued by the Chief Executive Officer, Zila Parishad, who shall allocate the Panchayat Samiti to
a Junior Engineer.

(2) The Secretary of the concerned Zila Parishad shall be the controlling officer for tour
programme, leave etc. The Secretary of Zila Parishad shall allocate the Panchayats in consultation
with Executive Officer, Panchayat Samiti in such a way that contiguity of the allocated Panchayats
are ensured.

16. Seniority of Junior Engineer.—The seniority of the regular Junior Engineers shall
be determined from the date of joining and consolidated and maintained at Directorate level.

17.  Reservation.—The appointment to the service shall be subject to orders regarding
reservation in the service for Scheduled Castes/Scheduled Tribes/Backward Classes/Other
Categories of persons issued by the Himachal Pradesh Government from time to time.

18.  Job Chart.—The job chart for the Junior Engineer shall be such as may be specified
by the Director Panchayati Raj from time to time.

19.  Training and Examination.—The members of the service shall have to qualify
examination or to undergo such courses for training to be specified by the Director, from time to
time:
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Provided that three chances shall be provided to qualify such examination within five years
and in the event of not qualifying the examination by the concerned employee, the services of such
employee shall liable to be terminated.

20. Power to relax.—Where the State Government is of the opinion that it is necessary
or expedient to do so, it may, by order for reasons to be recorded in writing, relax any of the
provisions(s) of these rules with respect to any class or category of person (s) or post (s).

21.  Repeal and Savings.—(1) On and from the date of commencement of these rules,
the Scheme notified for the appointment of Junior Engineers on contract basis by Panchayat
Samitis vide notification No. PCH-HB (1) 12/02-II dated 4th November, 2010 shall stand repealed.

(2) Notwithstanding such repeal, any appointment made or anything done or any action
taken, under the scheme so repealed, shall be deemed to have been validly made, done or taken
under these rules.

By order,
Sd/-
Principal Secretary (Panchayati Raj).

FORM-1
[See rule 14(VI)]
APPOINTMENT LETTER

With reference to the application for the post of Junior Engineer received from
Shri/Smt./Kumari........................... son/wife/daughter of  Shri..................ol
....................... , resident of village .............., Tehsil ................., district .................... 1t
is informed that the said Shri/Smt./Kumari ........................... has been selected for the said
post. Therefore, he/she is hereby offered appointment as Junior Engineer on the following Terms
and Conditions:-

1. That there shall be paid to him a remuneration of rupees ............... (in figures)
...................... (in words) per month;

2. That no other allowance, whatsoever admissible to the employees of State
Government from time to time shall be paid to him;

3. That the appointment shall be on contract basis for a period of one year from the
date of joining;

4. That the appointment shall further be subject to terms and conditions laid down in
the rules and agreement ;

5. That the antecedent verification certificate to the satisfaction of the Panchayat from
the Executive Magistrate or two Gazetted officers known to him at least for the last three years
shall be given by him at the time of submission of joining report;

6. That the appointment shall be subject to the production of Certificate of Medical
Fitness issued by the Chief Medical Officer of the concerned district before joining to the post; and

7. That the attested copies of original certificates in respect of educational
qualifications, caste, bonafide resident, physically handicapped, member belonging to below
poverty line or past experience, as the case may be, shall be submitted along with joining report.
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In case, the above terms and conditions are acceptable to him, he/she may report for
execution of the contract agreement as well as for joining duty in the office of undersigned
immediately but not later than fifteen days from the date of issue of this appointment letter.

Place : ceeeveiiiiiiinnnnnnnn. Chief Executive Officer,
Zila Parishad
Date : .cccvvvinniinnnnne District
Himachal Pradesh.
Shri/Smt./Kr.
FORM-2
[See rule 14(VI)]
AGREEMENT
Form of contract/agreement to be executed between the Junior Engineer and the Chief
Executive Officer, Zila Parishad Designation of the Appointing Authority
This agreement is made on this day of

in the year Between Sh./Smt. S/o/D/o/W/o
Shri R/o

Contract appointee (hereinafter called the FIRST PARY), AND the Zila Parishad
through its Chief Executive Officer (hereinafter referred to as

the SECOND PARTY).

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the FIRST
PARTY has agreed to serve as a Junior Engineer on contract basis on the following terms and
conditions:-

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as a
Junior Engineer for a period of 1 (one) year commencing on day of
and ending on the day of It is specifically mentioned and agreed
upon by both the parties that the contract of the FIRST PARTY with SECOND
PARTY shall ipso-facto stand terminated on the last working day i.e.
on and information notice shall not be necessary:

Provided that for further extension/renewal of contract period the Chief
Executive Officer shall issue a certificate that the service and conduct of the contract
appointee was satisfactory during the year and only then the period of contract is to
be renewed/extended.

2. The contractual amount of the FIRST PARTY will be Rs. 14100/- per month.

The service of FIRST PARTY will be purely on temporary basis. The appointment
is liable to be terminated in case the performance/conduct of the contract appointee
is not found good or if a regular incumbent is appointed/posted against the vacancy
for which the FIRST PARTY was engaged on contract.

4. Contractual Junior Engineer will be entitled for one day casual leave after putting in
one month service. This leave can be accumulated upto one year. No leave of any
kind is admissible to the contractual Junior Engineer. He will not be entitled for
Medical Reimbursement and LTC etc. Only Maternity Leave will be given as per
rules.

5. Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. A contractual Junior
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Engineer will not be entitled for contractual amount for the period of absence from
duty.

An official appointed on contract basis who has completed five years tenure at one
place of posting will be eligible for transfer on need based basis within the
concerned Zila Prishad on administrative grounds.

Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. In case of women candidates pregnant
beyond twelve weeks will render her temporarily unfit till the confinement is over.
The woman candidate shall be re-examined for fitness from an authorized Medical
Officer/ Practitioner.

Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counter-part
official at the minimum of pay scale.

The Employees Group Insurance Scheme as well as EPF/GPF will not be applicable
to contractual appointee(s). IN WITNESS the FIRST PARTY AND SECOND
PARTY have herein to set their hands the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:

1.

(Name and Full Address)
(Signature of the FIRST PARTY)

(Name and Full Address)

IN THE PRESENCE OF WITNESS:

1.

(Name and Full Address)
(Signature of the SECOND PARTY)

(Name and Full Address)
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REVENUE DEPARTMENT

NOTIFICATION
Shimla-2 the 31° August, 2012

No. Rev-A(B)1-1/93-XI.—The Governor, Himachal Pradesh is pleased to promote the
following Naib Tehsildars to the post of Tehsildar (Class-I Gazetted) in the Pay Scale of
< Rs.10,300-34,800 + Grade Pay X 4,400/- purely on adhoc basis (stop gap arrangement) for a
period of three months or till “A” & “B” Class Tehsildar become available for appointment as
Tehsildar. This adhoc promotion is also subject to the reversion on becoming the “A” & “B” Class
Tehsildar candidates ripe for appointment as Tehsildar or any vacancy ceases to exist.

The Governor, Himachal Pradesh is further pleased to post them as Tehsildars on promotion
with immediate effect in the public interest as under:-

Sr. |Name of Officer Present posting Posting Places as
No S/Sh. Tehsildar

1. 2. 3 4.

1 Daman Chand Naib Tehsildar, Jabli Jhandutta

(Settlement)

2 Rakesh Kumar Settlement Office, Shimla Indora

3 Raj Pal Naib Tehsildar, Sunni Salooni

4 Devender Singh,| Naib Tehsildar, Nauradhar Rakkar

5 Jai Lal, Naib Tehsildar, Jubbal O/o DLR against the post of

Consolidation Officer, Shimla

G Narender Paul Naib Tehsildar, Kasauli Kasauli

7 Bhagwan Dass SNT Circle, Shimla Moorang

a8 Suraj Singh Neagi Naib Tehsildar, Theog Rohroo

9 Rajinder Singh Naib Tehsildar, Shimla (R ) Paonta Sahib

10 | Jai Pal Khera Naib Tehsildar, Indora Lad Bharol

11 | Sudershan Singh Naib Tehsildar, Galore Barsar

12 | Devi Singh, Naib Tehsildar, Anni Jubbal

Since the above promotion has been made purely on adhoc basis, this order will not confer
any right of further continuance of promotions/regularization and seniority etc. upon them.

The above Tehsildars are directed to join at their new places of postings and submit joining
report(s) at the earliest.

By order,
Sd/-
Addl. Chief Secy.-cum-F.C. (Rev.).

REVENUE DEPARTMENT
NOTIFICATION
Shimla-2, the 31" August, 2012

No.Rev-A (B) 6-1/2012.—The Governor, Himachal Pradesh is pleased to order the
transfers of the following Tehsildars in compliance to the directions of Election Commission of
India, with immediate effect in the public interest :—
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Sr. | Name of Tehsildar Present place of New place of posting
No S /Shri. posting 4
1. 2. 3.
1. Praveen Kumar Taak Shimla ( Rural) IRSA, HP Sectt. Shimla
2. Titter Jeet Neqi Kumarsain TCP Shimla
3. Arun Kumar Chopa MNurpur
4. Budhi Singh Kanwar sunni LAO PWD Shimla
9. Asha Nand Jubbal Shillai
6. Anil Kumar MNaina Devi at Chachiot at Gohar
Swarghat
7. Santu Lal Neqi Kzlpa Sangrah
8. Devi Singh Negi MNichar Kumarsain
9. Vidya Dhar Neqi Sangla Thunag
10. | Mohan Singh Pcoh Chapal
11. | P. K. Gupta Sangrah Nichar
12. | Balbir Garg Paonta Sahib Sri Naina Devi at Swarghat
13. | Bimla Dewi Rajgarh Settlement Kasauli
14, | Girnsh Mani Saklani (Rec.) Nahan Bank Recovery, Shimla
15 | Shiv Dev Singh Dharamshsala Tauni Devi
16. | Bal Krishan Chaudhary | Kangra Chuwari at Bhatiyat
17. | Shiv Mohan Saini Jaswan-Koilla Chamba
18 | Kavita Thakur Nurpur Solan
19 | Mano] Kumar Dehra Amb
20, | Shamsher Singh Baijnath Jogindemagar
21 | Ram Singh Jawalaj Haracli
22 | Lal Man Fatehpur Padhar
23 | Naresh Kumar Kangra (Rec.) Kangra
24 | Jeet Ram Bhardwa Chamba Theog
25 | Dr. Surender Singh Tissa Dalhousie
26. | Partap Singh Salooni R&R, Raja ka Talab,
Kangra
27. | Gaurav Mahajan Chuwari at Shahpur
Bhatiyat
28, | Sohan Singh Pangi (under transfer to Shillai) now adjusted
at Nahan (Recovery)
29 | Shobiya Ram Dalhousie Jawali
30 | Varinder Sharma Una Nadaun
31 | Baldev Chand Amb Dehra
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32. | Rameshwar Dass Haroli Tissa
33. | Jogirder Patial Barsar Fatehpur
34 | Kuldeep Patial Bhoranj Ghumarwin
35. | Govind Ram Jogindemagar RTI Jogindernagar
36. | Anil Sharma Thunag Shimla (Urban)
37. | Munshi Ram Chachiot Bhoranj
38. | Devi Chand Padhar Bainath
39. | Manoj Kumar Lad-Bharol Dharamshala
40. | Padma Chhering Keylong Banjar
41. | Ra) Kumar Setllement, Rajgarh
Kasauli
42. | Mani Lal Setllement Barsar | Kotkhai
at Una.
43. | Ram Nath Kullu (Forest Kalpa
Settiment]
44 | Keshav Ram O/o Hon'ble Excise and Taxation
Lokayukta, Shimla | Shimla
45 | Dr. 5ant Ram Sharma, | LAO, PWD, sunni
Shimla
46. | Rajeev Kumar TCP, Shimla. Shimla (Rural)
Sankhyan
47 . | Bali Ram Suman RTl Jogindernagar| Sangla
48. | Suresh Kumar Forest Settlement, | Una
Nahan
49 | Kewal Sharma Forest Against leave reserve
Settlement, Solen | postin the O/c D C
Sirmour at Nahan.
50. | DeviRam O/o DC Kangra Jawalajee
51. | Prem Singh Excise and Kandaghat
Taxation, Shimla
52. | Chet Singh Moorang Settlement, Naina Tikker
53. | Baldev Sharma Settlement, Naina | Pachhad
Tikker
54 | Lalit Sharma Kasauli O/o Hon'ble Lokayukta,
Shimla
55, | Kashmir Singh Bank Recovery, Bank Recovery, Mandi
Shimla

submit the joining reports to this department.

The above Tehsildars are directed to join at their new places of posting immediately and

By order,

Sd/-

Addl. Chief Secy.-cum-F.C. (Rev.).
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REVENUE DEPARTMENT

NOTIFICATION
Shimla-2 the 31° August, 2012

No. Rev-A(B)6-2/2008.—The Governor, Himachal Pradesh is pleased to post the following
Tehsildars against the post of District Revenue Officers against vacancy for smooth
functioning of the department. They will draw the pay of Tehsildar during this posting and will not
be entitled for any extra financial benefit(s). This order will also not confer any right of further
continuance of posting, regularization and seniority etc. upon them against the post of District
Revenue Officer, with immediate effect, in the public interest :—

Sr No.| Name Present Place of | Place of Posting
posting against DRO post.
1. Des Raj Shahpur Una
2. Anupam Kumar Hamirpur (R ) Hamirpur
3. Pyare Lal Rohroo Sirmour
4, Sidharth Acharya Kullu (R) Kullu
5. Narendra Kumar Kandaghat Shimla
6. Naresh Kumar Jawali Kangra
7. Guarav Chaudhary | Rakkar Mandi
8. Shashi Pal Ghumarwin Bilaspur
9. Narender Kumar Pachhad Solan

The above Tehsildars are directed to join at their new places of posting immediately and
submit joining reports to this department.

By order,

Sd/-

Addl. Chief Secy.-cum-F.C. (Rev.).

In the Court of Shri Sukh Dev Singh, HAS, Marriage Officer-cum-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.)

In the matter of :

1. Shri Jogesh Kumar, aged 23 yrs. s/o Sh. Dharam Chand, r/o Village & P.O. Dhamrol,
Tehsil Bhoranj, District Hamirpur (H.P.).

2. Smt. Sudesh Kumari, aged 20 yrs. d/o Shri Lal Chand, r/o Village Hour (Jahu Khurd),
P.O. Jahu, Tehsil Bhoranj, District Hamirpur (H.P.).

Versus

General Public

Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment) Act, 2001 (49 of
2001).
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Shri Jogesh Kumar, aged 23 yrs. s/o Sh. Dharam Chand, r/o Village & P.O. Dhamrol, Tehsil
Bhoranj, District Hamirpur (H.P.) and Smt. Sudesh Kumari, aged 20 yrs. d/o Shri Lal Chand, r/o
Village Hour (Jahu Khurd), P.O. Jahu, Tehsil Bhoranj, District Hamirpur (H.P.) have filed an
application alongwith affidavits in this court under section 16 of Special Marriage Act, 1954
(Central Act) as amended by the Marriage Laws (Amendment) Act, 2001 (49 of 2001) that they
have solemnized their marriage ceremony on 17-6-2011 at Santoshi Mata Mandir Ladraur, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) as per hindu rites and customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 28-9-2012. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 16-8-2012 under my hand and seal of the court.

Seal. SUKH DEV SINGH,
Marriage Olfficer-cum-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Shri Sukh Dev Singh, HAS, Marriage Officer-cum-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.)

In the matter of :

1. Shri Sanjay Kumar, aged 33 yrs. s/o Shri Diyallu Ram, r/o Village Mundkhar, Tehsil
Bhoranj, District Hamirpur (H.P.).

2. Smt. Rajni Devi, aged 21 yrs. d/o Shri Sohan Singh, r/o Village & P.O. Bhukkar,
Tehsil Bhoranj, District Hamirpur (H.P.).

Versus

General Public

Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment) Act) 2001 (49 of
2001).

Shri Sanjay Kumar, aged 33 yrs. s/o Shri Diyallu Ram, r/o Village Mundkhar, Tehsil
Bhoranj, District Hamirpur (H.P.) and Smt. Rajni Devi, aged 21 yrs. d/o Shri Sohan Singh, r/o
Village & P.O. Bhukkar, Tehsil Bhoranj, District Hamirpur (H.P.) have filed an application
alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by the Marriage Laws (Amendment) Act 2001 (49 of 2001) that they have solemnized
their marriage ceremony on 15-2-2009 at his residential complex at Mundkhar Tulsi, P.O.
Mundkhar, Tehsil Bhoranj, District Hamirpur (H.P.) as per hindu rites and customs and they are
living together as husband and wife since then. Hence their marriage may be registered under
Special Marriage Act, 1954.
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Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 28-9-2012. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 18-8-2012 under my hand and seal of the court.

Seal. SUKH DEV SINGH,
Marriage Officer-cam-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Shri Sukh Dev Singh, HAS, Marriage Officer-cum-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.)

In the matter of :

1.  Shri Jagdev Chand, aged 28 yrs. s/o Shri Jagar Nath, r/o Village & P.O. Duglin, Tehsil
Bhoranj, District Hamirpur (H.P.).

2. Smt. Manjula Sharma, aged 21 yrs. d/o Shri Mohan, r/o Village Dhar, P.O. Riwalsar,
Tehsil Sadar, District Mandi (H.P.).

Versus
General Public

Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment) Act, 2001 (49 of
2001).

Shri Jagdev Chand, aged 28 yrs. s/o Shri Jagar Nath, r/o Village & P.O. Duglin, Tehsil
Bhoranj, District Hamirpur (H.P.) and Smt. Manjula Sharma, aged 21 yrs. d/o Shri Mohan, r/o
Village Dhar, P.O. Riwalsar, Tehsil Sadar, District Mandi (H.P.) have filed an application
alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by the Marriage Laws (Amendment) Act, 2001 (49 of 2001) that they have solemnized
their marriage ceremony on 6-7-2012 at Santoshi Mata Mandir Ladraur, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) as per hindu rites and customs and they are living together as husband and wife
since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 28-9-2012. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 16-8-2012 under my hand and seal of the court.

Seal. SUKH DEV SINGH,
Marriage Officer-cum-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).
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In the Court of Shri Sukh Dev Singh, HAS, Marriage Officer-cum-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.)

In the matter of :

1.  Shri Rakesh Kumar, aged 27 yrs. s/o Shri Dina Nath, r/o Village & P.O. Barin, Tehsil
Sarkaghat, District Mandi (H.P.).

2. Smt. Poonam Kumari, aged 21 yrs. d/o Shri Kishori Lal, r/o Village & P.O. Mundkhar,
Tehsil Bhoranj, District Hamirpur (H.P.).

Versus
General Public

Subject.— Application for the registration of marriage under Section-16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act, 2001) (49 of
2001).

Shri Rakesh Kumar, aged 27 yrs. s/o Shri Dina Nath, r/o Village & P.O. Barin, Tehsil
Sarkaghat, District Mandi (H.P.) and Smt. Poonam Kumari, aged 21 yrs. d/o Shri Kishori Lal, r/o
Village & P.O. Mundkhar, Tehsil Bhoranj, District Hamirpur (H.P.) have filed an application
alongwith affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as
amended by the Marriage Laws (Amendment) Act, 2001 (49 of 2001) that they have solemnized
their marriage ceremony on 20-2-2012 at Mata Mandir Tauni Devi, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) as per hindu rites and customs and they are living together as husband and wife
since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 28-9-2012. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 17-8-2012 under my hand and seal of the court.

Seal. SUKH DEV SINGH,
Marriage Olfficer-cum-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Shri Sukh Dev Singh, HAS, Marriage Officer-cum-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.)

In the matter of :

1. Shri Rajesh Kumar, aged 31 yrs. s/o Shri Jagdish Chand, r/o Village Bhajlah, P.O.
Ludder Mahadev, Tehsil Bhoranj, District Hamirpur (H.P.).

2. Smt. Latta Devi, aged 23 yrs. d/o Shri Noop Chand, r/o Village Shikari, P.O.
Bagchanogi, Tehsil Thunag, District Mandi (H.P.).

Versus
General Public
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Subject.— Application for the registration of marriage under section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment) Act, 2001) (49 of
2001).

Shri Rajesh Kumar, aged 31 yrs. s/o Shri Jagdish Chand, r/o Village Bhajlah, P.O. Ludder
Mahadev, Tehsil Bhoranj, District Hamirpur (H.P.) and Smt. Latta Devi, aged 23 yrs. d/o Shri
Noop Chand, r/o Village Shikari, P.O. Bagchanogi, Tehsil Thunag, District Mandi (H.P.) have
filed an application alongwith affidavits in this court under section 16 of Special Marriage Act,
1954 (Central Act) as amended by the Marriage Laws (Amendment) Act, 2001 (49 of 2001) that
they have solemnized their marriage ceremony on 23-7-2011 at Shikari Devi Mata Mandir, Tehsil
Thunag, District Mandi (H.P.) as per hindu rites and customs and they are living together as
husband and wife since then. Hence their marriage may be registered under Special Marriage Act,
1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 28-9-2012. After that no objection will be entertained and marriage will be
registered accordingly.

Issued today on 16-8-2012 under my hand and seal of the court.
Seal. SUKH DEV SINGH,

Marriage Officer-cam-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).
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IR I el BT BIg SOR I TARIST &1 af a8 feHAid 14—9—2012 BT ATAdH AT ThTATT BIOR
TR 3TUAT IR d TaRTSl U PR Fhl o AT YhaRbl HRIATE] JH § ol STdx Jeg oIl
TR RIS # Tl PR & AT UIRT PR QY 19T |

AR | FXTEIRT / —
g dedIcieR Ud BrIBNI SUSIODN,
TR, RTar swivTer, fRAmEe uqer|

g 3fETeTd PRIGRT SUSIIBRI, WBYR, STel HiTel, Barad uael

£ AR AR I Wo N G @, FarR Feesn, seER N9, dedie ey, el
HiTel fedrd uaer I

ERlk]

SIEENENI

g — Tl T—ua SR gRT 13 (3) ST Td H&g USixoT SAfe=a4, 1969.

£ AR=s AR g3 & Ga g, Fardl A1), STheR N, dedld WEYR | 59 A<rerd d
URi—UF W9 M g! U fhar € 6 SHe far @ gy A 1—3—1994 &I g8 o oifdhA
I T & RS IRRex # &of 7 2|
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3d: 9 XIGIYF §IABR GRT 39 SIcl dl Jfad fbar Siran € fd Sad geg fafr a5 &=
IR Ife et ff afdd o7 P SoR T TR 8 dr 98 foAid 14—9—2012 I 3Telad T
JHIATT BIOR JATHY 37U IR d TARTST Y R FHAT & | BIOR A B Pl IR H YhaRwl

FHRIATE! A H A5 Sp” Jg fafd vamgd Refe # 5 o & 3Maw dx QU 7G|

HER | BEIERT / —
HRIGR] TUSTEBR],
AMEYR, FSTelT HivTel, fBaree uaen|

g 3reTad Y ®H I, A1 dedldaR Ud HRIGR] qUsIdn, dedld gHemdr, STl diTeT,
ERICERCEN

HHEAT 0 : 78 /NT /12 /410 TEHIAGR Td BRIBNI FUSEBN] |

1 1T HAR CEIR] SIGECE RIICE )
g —umef -5 SR gRT 13 (3) 59 UG Jg UoldRul STEIaH, 1969.
e g9 31 ST |

£ I FAR, I YA IOR Able, dedlcl GHRINSl, Tl Hivel 7 $9 S7alad H
YUY AZd JHed! SRR fBAr & fh IS Gl Hrerdl Al &1 9 faqid 13—2—2011 @
IR U™ UAId AR bl H S o Yoilpd T8l 8 | 3 59 Goildd fbd S & Ayl fad

SRl | 39 ACH & §RI AW SIFdl &I a1 \Hud Gl & gad fear omar © & afe
fFefl I SWIGd o Uoligpd I &M 9N $Is YaRiol 81 A 98 gANI S&lad H fadid
29—9—2012 B JAATATT T DT BIVIR MR AJYAT YARTST U PR Febhall & AIAT GATdD
TUI—ud o ffY Uoliqd f&d oM aR smeer wikd &= & S |

ST feATd 24—8—2012 Bl TR BER g AR IfETeld ERT STNI T 13 |

AR | HY T,
IRId dEdIoieR Ud BRIBNI SUSIODNI,
gHeTert, Tl BivTel, fRHme U |

g 3reTad A BH I, AT dedidaR Ud RGN qUsldn, dedld gHema, STl diTeT,
IR RN

HHEAT 0 : 80 /NT /12 /410 TEHIGGR Td BRIBNI FUSEBN] |
sl gRaar ¥ CRIk] 3 ST 9 37
Ty —JTefH1—u3 SR 9RT 13 (3) S Td Fog USiieRoT AfAIH, 1969.

AfCH I9H A ST |

s GRIAT IM gF W0 N GolHT M, MR a_ee, SIhEHl didRE, dedie gHeeT,
Tl PITST 1 39 ST | YUS—UF Afd JHed SRR a1 & & I9a fuar s @ M
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& g A6 16—12—1995 T U= U™ Uagd Hdeell ¥ Iq g Uollgd ol = | 3fd: 39
USiipd fhd S @ offael 3 ORI | 39 AIfeH & gRT W< ST $l a7 FRd el
BT Jfad fear Smar § & i A o1 SRIe g7y usiiad [Bd S aR $Ig YaRISl 81 df a8

BN JreTold § fedid 29—9—2012 T IATIdT AT ddhlaldd BV 3IThY ITTAT TARTST U HY
HDhdT & A=A GaTlde Au—ux g fAfor uofiepd fbd S g irqer uiiRd R e Srg |

3ot AP 24—8—2012 BT R THIER T HIER 3TaTeld SRT STNI fohar 13 |

Aqrex | P T,
IIg TEUIIER U BRIBNT SUSIEDN,
e, Tl wivTer, fRarad ueer |

g IreTad A ®H Ie, A9 TeAIIaR Ud BRIGR! GUSIEdN, dedld gHemar, STl diTeT,

[ERIESIEEN
HHEAT 70 : 82 /NT /12 /410 TEHTER UG BRIGRI TUSTRIHN |
siee faer, W ERIR] SIGECE RINCHEC )
I —umefAT—u= SR gRT 13 (3) 574 UG Jg USIhRT STEIH, 1969.

AfSH g9 3 ST |

ST e |/IT gl W0 21 M T, A qTe), Ao TS1, dedie e, e
HITST § $9 37aTeld H U—u3 Afed Jebedl IR fbA1 & b Il P2 IS 37Tl (Rajima
Ale) &7 S f&Ai® 15—3—1973 § W UM UARId I # Sad o7 Uoligd 8] 2| 31T 3
goliepd fhd S @ 3wl A O | 39 AIfeH & g AR ST I doI Fwfd =
B Jiua fear omar & & afe {6 o SRied 9g usiigd {6 S 9 $Is TaRrel & df a8
TN 3TeTaTd H eI 8—10—2012 Bl IJATATT IT dhToIdT BIOR MHR JUAT TARTST U Y
HHdT & A=A GaTlde AuI—ux S il uofidpd fbdl S dR areer ariRd R {3y 19 |

3ot A 25—-8—2012 B R THIER T HIER 3TaTeld SRT STNI T 13 |

Hqrex | P T,
IRIg TEUTIER U BRIBNT SUSIEDN,
gHeTTer, Tl wiTer, fBarad ueem |

In the Court of Shri Karm Chand, Naib Tehsildar-cum-Executive Magistrate, Dharamshala,
District Kangra, Himachal Pradesh

Case No. 125/NT/12

1. Shri Surender Kumar s/o Shri Parkash Chand, r/o Village Tremblu, P.O. Dhagwar,
Tehsil Dharamshala.

2. Smt. Mamta Devi d/o Shri Kishori Lal, r/o Village Tremblu, P.O. Dhagwar, Tehsil
Dharamshala .. Applicants.



3400 o103, fedTael U9, 1 fRdwR, 2012 /10 Y90S, 1934

Versus

1. General Public
2. The Registrar of Marriages

Subject.—Registration of marriage under section 8 (4) of the H. P. Registration of Marriages Act,
1996 (Act No. 21 of 1997).

PUBLIC NOTICE

Whereas the above named applicants has made an application under section 8 (4) of the
Himachal Pradesh Registration of Marriages Act, 1996 alongwith an affidavit stating therein that
they have solemnized their marriage on 9-12-2009 at Tremblu but has not been found entered in the
records of the Registrar of Marriages Gram Panchayat Dhagwar.

And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the Registrar of Marriages and now, therefore, necessary order for the registration
of their marriage be passed so that their marriage is registered by the concerned authority.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding the registration of the marriage of the above named applicants, they
should appear before the court of undersigned on 8-10-2012 at Tehsil Office Dharamshala at
10.00 A. M. either personally or through their authorized agent.

In the event of their failure to do so, orders shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 25th day of August, 2012.

Seal. KARM CHAND,
Naib Tehsildar-cum-Executive Magistrate,
Dharamshala, District Kangra, Himachal Pradesh.

FOOD CIVIL SUPPLIES & CONSUMER AFFAIRS DEPTT.
LAHOUL SPITI AT KEYLONG

NOTIFICATION
Lahoul Spiti, 27" August, 2012

No. FDS-LSP-600-650.—In super-session of all previous notifications & in exercise of the
powers conferred upon me under clause 3(i) () of the Himachal Pradesh Hoarding and profiteering
prevention Order 1977, I, S.S Guleria District Magistrate, Lahoul Spiti With a view to make the
following items available to the public/consumer at reasonable rates in the market do hereby fix the
maximum retail price inclusive of all taxes and other incidental charges in respect of the following
items that may be charged by the dealer of the producer in Lahoul & Spiti District with immediate
effect .
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Sr. no. of the NAME OF ARTICLES Maximum
articles as per Retail
schedule-1 Prices
of the said
order
12 A-1 | Meat Bakra/Bheda 250.00 per k.g.
A-2 | Kima kalegi 250.00 per k.g.
A-3 | Poti/Siri 120.00 per k.g.
A-4 | Chicken Dressed 180.00 per k.g.
COOKED FOOD SERVED IN ANY DHABAS & ESTABLISHMENT
17 A Chapati Tandoori 4.00
B Chapati Tawa 3.50
C Stuffed Prauntha with pickle 10.00
D | Two puri with Channa (with Curd) 20.00
E Palak/Matter paneer (per plate) 50.00
F Rice parmal (per plate) 15.00
G | Dal Ordinary (per plate) 10.00
H Dal Fried per plate 15.00
I Vegetable special (per plate) 25.00
J Rice One plate & Two Chapati with Dal Vegetable full | 40.00
Diet
K Meat Plate with 5 pieces (200 Grm tari per plate) 55.00
L Chicken Curry (per plate) 45.00
M | Thukpa, Non Veg (Full Bowls) 40.00
N | Thukpa, Non Veg (Half Bowls) 25.00
O Thukpa, Veg (Full Bowls) 35.00
P Thukpa, Veg (Half Bowls) 20.00
Q Momo, Non Veg (Full Plate)10 pieces 40.00
R Momo Non Veg (Half Plate) 5 pieces 25.00
S Momo,Veg (Full Plate)10 Pieces 35.00
T Momo,Veg (Half Plate) 5 Pieces 20.00
U Chowmein, Non Veg (Full Plate) 50.00
\Y Chowmein, Non Veg (Half Plate) 30.00
W | Chowmein, Veg (Full Plate) 40.00
X | Chowmein, Veg (Half Plate) 25.00
Y 1. Tea (Per Cup) 5.00
V4 2. Samosa 5.00
18 A | Milk per litre (Local Supply) 20.00
B Milk Boiled, per litre 21.00
C Milk Packed, per litre As per
printed Rate
D Paneer Packed As per printed
Rate
E Paneer (Local Supply) 200.00 per k.g.
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F Curd 30.00 per k.g.
Bottled Beverages
20 A Cold Drinks As per print
price
B Fruit Drinks As per print
price
C Mineral Water As per print
price

Note.—All the dealers of Lahoul Spiti District are hereby directed to display the rate list of
above commodities conspicuously in “DEVNAGRI” script at their business premises for the
information of the consumers duly signed either by the owner/Prop or Manager.

This Notification shall valid for a period of one month from the date of its publication in
official Gazette.

Sd/-

S. S. GULERIA,

District Magistrate

Keylong, Distt. Lahoul Spiti.
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